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IN THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

LA. NO, 252 OF 2022 

& 

  

LA. NO. 254 OF 2022 

IN 

APPEAL NO. 41 OF 2022 

IN THE MATTER OF: 

ISHITA FOUNDATION ..» Appellant 

Versus 

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE & 

ORS ... Respondent(s) 

Reply On Behalf Of RESPONDENT NO. 04- State Level Environment Impact 

Assessment Authority (SEIAA), Uttar Pradesh. 

MOST RESPECTFULLY SHOWETH: -



PRELIMINARY SUBMISSIONS: 

I. 

‘Ministry of Environment and Forest, Govt. of India thr@ugh its notification 

  

dated 14/09/2006 (as amended) has made it mandajhry to obtain Prior 
. : . : BY, 

Environmental Clearance prior to establishment or expansion of any such 

project or activity which is listed in the schedule of notification. 

Environmental clearance shall be required for: : 

a) All new projects or activities listed in the Schedule to this notification. 

b), Expansion and modernization of existing projects or activities listed in 

the Schedule to this notification with addition of capacity beyond the 

limits specified for the concerned sector, that is, projects or activities 

which cross the threshold limits given in the Schedule, after expansion 

or modernization; 

c) Any change in product-mix in an existing manufacturing unit included 

in Schedule beyond the specified range. d) Objecti¥ye of this process is 

to impose certain restrictions and prohibitions on new projects or 

activities, or on the expansion or modernization of existing projects or 

. activities based on their potential environmental impacts. 

The environmental clearance shal! be taken from Central Government in the 

Ministry of Environment and Forests for matters falling under Category 'A’ 

in the Schedule and at State level, the State Environment Impact Assessment 

Authority (SEIAA) for matters falling under Category 'B' in the said 

Schedule, before any construction work, or preparation of land by the project 

management except for securing the land, is started on the project or



  

5 

activity. The State Environment Impact Assessment Authority (SETAA) 

shall base its decision on the recommendations of a State: level Expert 

Appraisal Committee (SEAC). 

-TII. © The SEIAA and SEAC, Uttar Pradesh have been constit)ited by Ministry of 

~ Environment and Forest & CC, Govt. of India vide nofification bearing no. 

5.0 3338(E) dated 16.10.2017 and subsequently reconstituted through 

' notification bearing no.- s.O. 2276(E) dated 11/06/2021 IV. Directorate of 

_Environment, Govt. of U.P. has been declared to function as Secretariat to 

these statutory bodies i.e. SEIAA and SEAC by State Government. All such 

project proposals received to the SEIAA, UP for Prior Environmental 

Clearance are dealt according to the EIA Notification, 2006 (as amended). 

Reply 

1, That It is submitted online application on 13.07.2020 for of Reference 

(TOR) "Gadhival Terms of (TOR) "Gadhiva Majhgawan Sand/Morrum 

Mining Project at Riverbed of River Yamuna, M/S TESMAS TREADING 

PVT LTD." Vide Proposal No.[A/UP/MIN/54660/2020under 1(a) category 

of EIA notification 2006 (as amended). 

2. That The case was considered by SEAC in its 482" meeting dated. 

05.08.2020. The committee discussed the matter and made following 

observation:-
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a. The committee observed that the PP/consultant did not submitted 

required document in the official file as well as the members of the 

SEAC Hence, the committee directed to defer the matter and will be 

discussed only after submission of online information/request on 

prescribed portal. 

Copy of minutes of 482° SEAC, Meeting held on 05. r 2020 is being fi filed 

herewith and attached as Annexure no.01. 4 

. That subsequently, the case was considered in 396th SEIAA meeting dated. 

26.08.2022 wherein the State Level Environment Impact Assessment 

Authority agreed with the recommendations of the SEAC. Copy of minutes 

of 409th SEIAA, Meeting held on 01.10.2020 is being filed herewith and 

marked as Annexure no.02. 

. That the case was again considered by SEAC in its 486th meeting dated. 

26.08.2020. During the meeting, the project proponent along with his 

consultant made presentation. The committee discussed the matter and 

recommended to issue the Terms of Reference (TOR) for the preparation of 

EIA. Copy of minutes of 486th SEAC, Meeting held on 26.08.2020 is being 

filed herewith and marked as Annexure no.03. 

. That Subsequently, the case was considered in 402"7 SEIAA meeting dated, 

16.09.2020 wherein the State Level Environment Impact Assessment 

Authority agreed with the recommendations of the SEAC to issue the 

additional TOR's to proposed project for conducting EIA studies. Copy of
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minutes of 402" SEIAA, Meeting held on 16.09.2020 is being filed 

herewith and marked as Annexure no.04. 

- That Further, SEIAA, Vide letter no. 378/Parya/SEAC/5728/2020 dated: 

09.10.2020 issued Terms of Reference of the proposed project. Concerned 

- copy of TOR letter dated 09.10.2020 is being filed her with and marked as 

Annexure no.05. 

. That Project Proponent made An online application on 18.06.2021 for 

Environmental Clearance "Gadhiva Majhgawan Sand/Morrum Mining 

Project at Riverbed of River Yamuna, M/S TESMAS, TREADING PVT 

LTD" (a) category of EIA notification 2006 (as amended). Case was 

considered by SEAC in its 562" meeting dated 24.08.2021 wherein the 

project proponent/consultant did not appear in the meeting. Committee 

discussed the matter and made following observation: 

The project proponent/consultant did not appear. The committee 

discussed and deliberated that project file should be closed and he 

opened only after request from the project proponent. The file shall 

not be treated as heading or SEAC The matter will be discussed only 

after submission of online request on prescribed online portal. 

Copy of minutes of 562. SEAC, Meeting held 24.08.2021 is being filed 

herewith and marked Annexure no.06. 

. That subsequently, the case was considered in 488th SEIAA meeting dated. 

07.09.2021 wherein the State Level Environment \mpact Assessment
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Authority agreed with the recommendations of the SEAC. Copy of minutes 

of 488th SEIAA, Meeting held on 07.09.2021 is being filed herewith and 

marked as Annexure no.07. 

9. That the case again was considered by SEAC in ts 640th meeting dt, 

~ 04.04.2022. During the meeting, the project propohient along with his 

consultant made presentation. Committee discussed the matter and made 

following observation:- 

a. Based on the documents submitted and presentation made by the 

project proponent, the committee directed the project proponent to 

submit following information: | 

i. Monitoring photograph mentioning date and time along with 

geo coordinates 

il. Agreement/ Consent between project proponent and competent 

authority/ landowner for haulage road from lease site to link 

road. 

iii. Revised CER Plan as per discussion during presentation. 

iv. Detailed plan for dust suppression. 

Copy of minutes of 640" SEAC, Meeting held on 04.04.2022 is being filed 

herewith and marked as Annexure no.08. 

10.That subsequently, the case was considered in 589!" SEIAA meeting dated. 

22.04.2022 wherein the State Level Environment Impact Assessment 

Authority agreed with the recommendations of the SEAC. Copy of minutes
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of 589" SEIAA, Meeting held on 22.04.2022 is being filed herewith and 

marked as Annexure no.09. 

11,That case was again considered by SEAC in its 668" meeting dated. 

27.06.2022. During the meeting, the project proponfnt along with his 

  

consultant made presentation. The committee discu sed the matter and 

recommended to Environment Clearance for the project, Copy of minutes of 

~ 668" SEAC, Meeting held on 27.06.2022 is being filed herewith and marked 

as Annexure no.10. 

12.That, the case was considered in 633" SEIAA meeting dated. 25.07.2022 

wherein the State Level Environment Impact Assessment Authority agreed 

with the recommendations of the SEAC. Copy of minutes of 633 SEIAA, 

Meeting held on 25.07.2022 is being filed herewith and marked as 

Annexure no 11. 

13.That Further, SEIAA, Vide EC no. EC22B001UP182304 dated: 11.08.2022 

issued Environment Clearance of the proposed project. Concerned copy of - 

EC letter dated 11.08.2022 is being filed herewith and marked as Annexure 

no.12, 

14.That it becomes necessary to mention here that auction and/or mining leases 

in the District are granted by mining Department and District Administration 

for which prior environmental clearance is a prerequisite in cases where 
1
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grant of new leases or renewal of leases have been undertaken after 

14/09/2006, i.e. date of issuance is EIA notification, 2006. District 

Administration/ Department of Geology and Mining U.P. regulates mining 

in terms. of area, quantity, exploration/replenishment, preparation of fresh 

‘District Survey Report, amendment in District Survey Report, controls and 

regulates the actual mining work in the field. Tye cases of illegal 

  

-mining/violations may also be provided/ dealt ' by the District 

Administration/ Department of Geology and Mining 

PRAYER 

It is, therefore, most respectfully prayed that this Hon’ble Tribunal may graciously 

be pleased to: 

1. 

ii. 

Dismiss this Appeal with Exemplary cost Or 

Pass any such other order as may deem fit. 

aN 
  

y a 

Respondent 

QO: THROUGH 

Advocate 

Counsel for SEIAA, U.P. 

Chamber 04, Shivalik Tower 

Kaushambi, Ghaziabad 

Date: |3.01.2023 
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IN THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

LA. NO. 252 OF 2022 

& 

  

LA. NO. 254 OF 2022 

IN 

APPEAL NO. 41 OF 2022 

IN THE MATTER OF: 

ISHITA FOUNDATION ... Appellant 

Versus 

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE & 

ORS ... Respondent(s) 

AFFIDAVIT 

Affidavit of Sh. ANURAG KUMAR YADAV, aged about 46 > years s/o Sh. 

P.N.Singh, presently posted as DEPUTY DIRECTOR, DIR TOBATE OF 

ENVIRONMENT U.P., having office at E-12/1, NOIDA, A Budesp Bac 
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1. That I am posted as stated above and well conversant with the facts of the 

present case on the basis of official record and as such competent to swear 

this affidavit before this Tribunal. 

2. That the accompanying reply has been drafted by our. counsel upon my 

instructions based on official records. 

  

3. That the contents of the accompanying reply are true and correct and the 

knowledge has been derived from official records and nothing material has 

been concealed there from. 

wre 
  

. 

wo 

DEPONENT 

"y iden nea he eponent ~, 

nas signed In my prasene 

VERIFICATION 

Verified on solemn affirmation at New Delhi on this oy my ‘Ya , 2023, 

that the contents of the foregoing affidavit are true and correct to the best of my 

knowledge and no part of it is false and nothing material has been concealed there 

from. 

  

 



Annexweu <4 

Mirutes of 482" SEAC Meeting Dated 05/08/2020 

The 482™ meeting of SEAC was held through video/tele-conferencing/ email in view of the Corona 

Virus Disease (Covid-19) on 05/08/2020. Following members were participate in the online meeting: 

  

Jl Dr. (Prof) S.N, Singh, Chairman 

2, Dr. Sarita Sinha, Member 

3. Dr. Virendra Misra, . Member 

4 Dr, Pramod Kumar Mishra, Member 

5. Dr. Ranjeet Kumar Dalela, Member 

6. Dr. Ajoy Kumar Mandal, Member 

7. Shri Rajive Kumar, Member 

8 Shri Meraj Uddin, Member 
9. Prof. S.K. Upadhyay, Member 

The Chairman welcomed the members to the 482"? SEAC meeting which was conducted online. 

The SEAC unanimously took following decisions on the agenda points discussed: . 

‘and/Morrum Mining from Yamuna River Bed at Khasra No/Gata No.-61 to 69, 86 to 92     
93Mi, 94Mi, 98Mi, 99Mi, Village-Gadhiva Majbgawan, Tehsil-Khaga, District-Fatehpur., 

M/s_ Tesmas Treading Pvt. Ltd. Area: 25 ha. File No. 5728/Proposal__ No. 
STA/UP/MIN/54660/2020 

RESOLUTION AGAINST AGENDA NO-01 

  

The committee observed that the PP/consultant did not submitted required document in the official file 
as well as the members of the SEAC. Hence, the committee directed to defer the mafter and will be discussed 

only after submission of online information/tequest on prescribed portal. 

2, Sand/Morrum Mining from Yamuna River Bed at Khasra No./Gata No.- 389, 391, Village- 

Korra Kanak, Tehsil-Fatehpur, District-Fatehpur, U.P., M/s Amoras Trading India, Lease 

Area: 40.0 ha. File No. 5729/Proposal No. SIA/UP/MIN/54666/2020 

RESOLUTION AGAINST AGENDA NO-02 

The committee observed that the PP/consultant did not submitted required document in the official file 

as well as the members of the SEAC. Hence, the committee directed to defer the matter and will be discussed 
only after submission of online information/request on prescribed portal. 

3. Sand/Morrum Mining from Yamuna River Bed at Khasra No/Gata No.-191, 269/3, 270 to 
277, 293/2, 375, 376, 378, 379, 380, Village- Sangelipur Garha, Tehsil-Khaga. District- 
Fatehpur., M/s Tesmas Treading Pvt. Lid.Area : 25 ha. File No. 5730/Proposal No. 
STA/UP/MIN/54679/2020 

’ 

RESOLUTION AGAINST AGENDA NO-03 

The committee observed that the PP/consultant did not submitted required ve an in the official file 
as well as the members of the SEAC. Hence, the committee directed to defer the.matter and will be discussed 
only: after submission of online information/request on prescribed portal. 

13
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State Level Environment Impact Assessment Authority, Uttar Pradesh 

Directorate of Environnient, 0B 
Vineet Randel Gorath Naget, backnaw 225 010 
Phone: 318-2081, Fax bS22- 2300583 

  

Minutes of the 396" Meeting of the State Level Environmen impact 
Assessment Authority, UP (SEIAA) held. on 26/08/2020 
  

  

  

The meeting of 296™ Stube. Level Environment impact Assessment authority, ue 
{SELAA) was held on 26/08/2020 at the Directorate ot Environment. The following were 
present inthe meeting: 

1. Prof. Rare Pratap Singh Chairman, SEA, U.P 
2, Dr, (Smt) Madhe Bhardwaj Member, SEA, UF 
3. Sr Ashish Thwati Mernber Secretary, SEIAA, UP 

  

SEAL. agreed. -syily the fecommendation of the SEAC to defer the matwr and to 
discuss only after. submission of online infermation/requast on prescribed portal as the. 
PP{consultant did not submit the required document in the official fle av well as to the 
menibers of the SEAC. 

  

  

SELAA eed ‘With the vecomnmendation at the SEAT to defer the matter and to 
discuss only after submission of online. information/request on preseribed portal asthe | 
PP/consultant did not submir the required document in the official Haas well: as to the | 
trembers of the SEAC, Pe “ 

ee Paget of
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Minutes of 486" SEAC Meeting Dated 26/08/2020 

The 486" meeting of SEAC was held through video in view of the Corona Virus Disease (Covid-19) 

on 26/08/2020. Following members were participate in the online meeting: 

  

OL Dr. Prof.) S.N. Singh, Chairman 

2. Dr. Sarita Sinha, . Member 

3. Dr. Virendra Misra, _ Member 

A, Dr. Pramod Kumar Mishra, Member 

5. Dr. Ranjeet Kumar Dalela, Member 

6. Dr. Ajoy Kumar Mandal, , Member 

7... Shri Rajive Kumar, Member 

' 8, Shri Meraj Uddin, Member 

9. Prof. S.K. Upadhyay, Member 

The Chairman welcomed the members to the 486" SEAC meeting which was conducted online. 
The SEAC unanimously took following decisions on the agenda points discussed: 

anud/Morrum Mining from Yamuna River Bed at Khasra No./Gata No.-61 to 69, 86 to 92 

93Mi, 94Mi, 98Mi, 99Mi, Village-Gadhiya Majhgawan, Tehsil-Khaga, Distt.-Fatelipur., M/s 

Tesmas Treading Pvt. Ltd.. Area: 25 ha. File No. 5728/Proposal No. SIA/UP/MIN/54660/2020 

      

A presentation was made by the project proponent along with their consultant M/s P & M Solution.. The 
proponent, through the documents submitted and the presentation made informed the committee that:- 

t. The environmental clearance is sought for Gadhiva Majhgawan-1 Sand/ Morrum Mining Project at 

Khasra/Gata no. 61 to 69 , 86 to 92 , 93Mi , 94Mi , 98Mi , 99Mi, Village: Gadhiva Majhgawan, 

Tehsil - Khaga District: Fatehpur, State: Uttar Pradesh, (Leased Area 25.0 ha), M/s Tesmus Trading 

  

  

  

  

Pvt. Ltd. : : 

2. Salient features of the project as submitted by the project proponent: 

1. .On-line proposal No. : SLA/UP/MIN/54660/2020 , 
2. .File No. allotted by SEIAA, UP 5728 __ 
3.__Name of Proponent . M/s Tesmus Trading Pvt. Lid 
4. Full correspondence address of M/s Tesmus Trading Pvt. Ltd 

proponent and mobile no, Office No 203 Gupta:Tower, 1 G Block Community Cent Vikaspuri Delhi 
(Directo: — Siri Anirudh Kumar Tiwari S/o Shri Ganga Sagar Tiwari - 
Address- 44 Kalauli Teer Danda Hamirpur 210201 
Shri Imran Ansari S/o Shri Ali Abmad Ansari 

. Address- Jindaur Jamuaavo Tekma Azamgath) 
5. Name of Project Gadbiva Majhgawan-1 Sand/ Morrum Mining Project at Khasra/Gata no. 

61 to 69 , 86 to 92 , 93Mi , 94Mi , 98Mi , 99Mi ) 

  

  

  

  

  

  

  

6, Project location (Plot/Khasra/Gata No.) | Khasra/Gata no. 61 to 69 , 86 to 92 , 93Mi , 94Mi, 98Mi , 99Mi) 
7. Name of River Yamuna River | 
8. Name of Village Gadhiva Majhgawan-1 | 
9. Tehsil Fatehpur “ : 
10. District District-Fatehpur, Uttar Pradesh . 
11, Name: of Minor Mineral ___| Sand/Morrum Mining. ‘     12. Sanctioned Lease Area (in Ha. } 25.0 ha     
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Minutes of 486™ SEAC Meeting Dated 26/08/2020 

  

  

  

  

  

  

  

          
  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

    
  

  

  

  

certificate issued by Mining Officer 

13. Max. & Min mrl within lease area -| 82.0 mRL & 86.0 mRL 

14. Pillar Coordinates (Verified by DMO) Pillar No. Latitude N Longitude E 

A 25° 37.463N 80° 57.1S2E 

Al 25°37.381"N 80°57.178"E 
A2 25°37.360"N $0°5S7.140"E 

B 25°37 ALIN 80° 57.333°E 

Cc ' 25° 36.982N | 80° 57. 165'E 

D 25° 37320N 9 80° 56.940°E 
15. Total Geological Reserves 3,380,944 m3 * 

' 16.-Total Mineable Reserves in LOT 2,50,000 n° ’ 
17. Total Proposed Production (in five year) | 12,50,000 m* 
18. Proposed Production/year — 2,50,000 mn” /annum 4, 50,000 TPA 
19. Sanctioned Period of Mine lease 5 years 
26,- Production of:mine/day 925.92 cum/day 

21. Method of Mining Opencast Semi-mechanized. 
22, No, of working days 270 
23. Working hours/day 8 

_ 24. No. Of workers 135 

25. No. Of vehicles movement/day 85 
26. Type of Land Govt Land 
27. Ultimate Depth of Mining 3.0.m 
28. Nearest metalled road from site NH-2 
29. Water Requirement PURPOSE REQUIREMENT (KLD) _ 

Drinking 1.35 KLD 
Suppression of dust 1.8 KLD 
Plantation 1.25.KLD 

Others (if any) 
Total 44 KLD 

30, Name of QCI Accredited Consultant P & M Solution 
with QCI No Certificate No: NABET/EIA/1922/IA0053 
and period of validity. Validity=10-12-2022 ~ 

31. Any litigation pending against-the No 
project or land in any court. \ 

32. Details of 500 m Cluster Map & Letter No. 782 UP/khanij -dated 6-07-2019 ° _ 

  

  

  

  

       
      About .250 trees will be planted along both<side 

amenities in consultation with the local-authoriti 

33. Details of Lease Area in approved DSR | Attached 
34, Proposed CSR cost RS- 1,20,000 /- 
35. Proposed EMP cost Capital Rs-3,50,000/- Recurring cost- Rs 500,00 y 
36. Length and breadth of Haul Road 300 m, 6m 
37. No. of Trees to be Planted      
  

3. The mining would be restricted to unsaturated zone only above the Phreatic w water tab] 

intersect the ground water table at any point of time. . 

4. This project. does not attract any of the general conditions applicable on mining p: 

EIA Notification 14/09/2006. 

5, The mining operation will not be carried out in safety zone of any: bridge or 

fragile zone such as habitat of any wild fauna. 
6. There is no litigation pending in any court regarding this project. 

7. The project proposal falls under category—1{a) of EIA Notification, 2006 (as am 

RESOLUTION AGAINST AGENDA NO-01 . 

For the preparation of EIA report, the project proponent vide letter: 

    

     
  

requested to consider the baseline data for the period of October to December; 2018: Th 

  

Page 2 of 38
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Minutes of 486" SEAC Meeting Dated 26/08/2020 

discussed the matter and concurred with the request and recommended to issue the terms of reference 
(TOR) for the preparation of EIA as mentioned in MoEFCC, OM No. J-11013/41/2008-LA-H(D (Part) 
dated 29/08/2017. The committee:also stipulated following additional TOR points: 

Additional TOR: 
_ 1. Original secondary environment monitoring data should be provided at the time of EIA presentation 

along with written consent of the project proponent. ‘¢ 
2, Distance of site in map should be provided. , 

    3, Revised cluster certificate in prescribed format should be submitted. 

_2. Sand/Morrum Mining from Yamuna River Bed at Khasra No/Gata;No.- 389, 391, Village- 

. Norra Kanak, Tehsil-Fatehpur, District-Fatehpur, U.P.. M/s Amoras Trading India, Lease 

. Area: 40.0 ha. File No, 5729/Proposal No, SIA/UP/MIN/54666/2020 - 

A presentation was made by the project proponent along with their consultant M/s:P & M Solution. The 
~_proponent, through the documents submitted and the presentation made informed the committee that:- 

1. The environmental clearance is sought for Korrakanak Sand/ Morrum Mining Project at. Khasra/Gata 

no. 389 , 391 Village: Korra Kanak, Tehsil: Fatehpur, District: Fatehpur, Uttar Pradesh, (Leased Area 

40.0 ha), M/s Amorous Trading India. 

2. Salient features of the project as submitted by the project proponent: 
  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

    
        

  

  

  

  

      

1. On-line proposal No. STA/UP/MIN/S4666/2020 
2, File No. allotted by SEIAA, UP $729 

3,_Name of Proponent ‘M/s Amorous Trading India 
4, Full correspondence address-of proponent and mobile | M/s Amorous Trading India 

no. Address- 214. 2nd Floor, Vardhaman Plaza, Neta Ji Subhash 
Palace , Delhi , 110034 

Director - Ravi Jain S/o Shri. Vijendra 
Address-J-636 Gali Badli North West Dethi-110042 
Dipanshu Jain S/o Shri Satya Prakash Jain 
Address- Mahinda Park Ranfbagh Saraswati Vihar West 
Delhi 110034 

5, NameofProject Korrakanak Sand/ Motrum Mining Project at. Khasra/Gata 
no. 389 , 391 

6. Project location (Plot/Khasra/Gata No.) Khasra/Gata no. 389 , 391 
7. Name of River Yamuna River 

8. Name of Village | ' Korrakanak ‘ 
9. Tehsil Fatehpur 
10. District District Fatehpur, Uttar Pradesh 

1l. Name of Minor Mineral Sand/Morrum Mining 
12, Sanctioned Lease Area (in Ha. } 40.0 ha 
13. Max. & Min ml within lease area 92.0 mRL & 87/.0 MRL 

14, Pillar Coordinates (Verified by DMO) | Pillar No. | LatitudeN | Longitude E 

[ oA 25°43.915'N | 81°34.435E 
25°43,582'N | 80°34.665'E 

' ‘ Cc 25°43.335'N | 80°34.493'E 
D 25°43.693'N | 80°34.20¢E 

15. Total Geological Reserves 5,09,450 m3 . 

16. Total Mineable Reserves in LOI 4,00,000 m° 

17. Total Proposed Production (in five year) 20,00,000 m” 
18, Proposed Production/year -4,00,000 m’ /annum 7,20,000 TPA. 

19. Sanctioned Period of Mine lease | 5 years 4 
20, Production of mine/day 1481.48 cum/day     
  

Page 3 of 38



Alnnexwit- 4. 18 
  

", State Level Environment Impact Assessment Authority, Uttar Pradesti 

Directorate of Environment, U2 
Vineet Rharel-1; Gomi Nagas Luiken 226010 
Phona this SE BNA Fax: SS1-SE230) 545 

    

Assessment Authority, uF (SEIAA) held ott 16/09/2020 

The meeting of ao2 State Level Environment impact Assessment ‘Authority, uP 

~ . {SEIAA). wee held on 16/09/2020 at the Directorate of Environmerit. The ibtowing were 
presentin the meetings 

1. Prof. Rane Pratap Singh Chairman, SEIAA, UP 
2. Dr. Smt.) Madhu Bhardwaj Member, SEIAA, U.P 
B.S Ashish Thwart ‘Member Sdcretary; SEIAA, ULF 

  

  

$2, 23Mi, 94M, 9RMi, 59MI, Village-Gadhiva- Ler Nae Tebst    
Fatehpur. M/s Tesmas Treading Pvt. Lid. Area: 25 ha. Fife No. 

SiA/UP/tMIN/54660/2020 
SEIAA noted that SEAC has recommended to issue Toh to. the above project. SEIAA 

gone through file and documentsand found that in the DSK available: with the: 
Secretarial the above lease srea Is fiot inchided. SEIAA ako noted that £OF for the 
projet vias granted on 26.06.2020 and application for €C was submitted ¢ or 13-07-2020. 
‘SEIAN gone: through the resolution of the SEAC to agree with the request made by 

project proponent mentioning letter dated 25-08-2020 foot available Int file} to ase the 
liase fine data for the perlad of Oct- Dee, 2038 for the preparation OF BIA as per MoEFEC, 
OM No. §-41013/41/2008-4A-10) iPart} dated: 29/08/2017. SEIAA discussed and opined 
that provision of referféd OM Of MOEF-BCC is not. applicable In this-case. SEIAA agreed 
awith the racommendationaf the SEAC to issuethe additional Tokss tothe sills proposal 
for conducting EIA Stundieg. The SEIAA also added the following points to TOR; 

1, The base fine data of Oct to Dec, 2020 or later‘shall be used for the preparation of ' 
EIA. 

' 2. All pages of technical documents/ELA/EMP etc: should be signed by the consultant 
and project proponent both, 

meet J 

OT 
 



B
e
 

3 

  

Copy of all the analysis reports. duly signed by analyst approved by NABL or: 
MOoEFECC shall be ‘armexud with the EIA report and ofiginal analysis reports should 
be presented at the time of presentation, 

MOU signed between the project. proponent and thé consultant Shit be | 

submitted, 

» The project proponent:shall obtain the forest clearance and permits ' n of Central 
and State Government as per law under the provisions of Forest [congerval 
“1980 and submit'along with EA. me 
The lease: area its address and production per annum should match 
Hentioned In DSR and Lol, Incase there is any difference tlarificationy amendment 
letter from competent authority ‘shall be submitted along with EMA. EIA avid. public 
hearing shalt be conducted as pax the lease area its address ahd production ‘per 
annum mentioned la DSR and Lol. ; 
Public hearing shall be conducted as per CIA notification, 2006 (as amended), 

   

. SEIAA opined that the ‘project: proponent ‘shall submit permission of \CGWA or 
proposal for alternative source of fresiy water. 

  

  

& 

was subraitted on 13407-2020. SEIAA gone throvgh the resolution of thes 
with the request made by project proponent mentioning letter dated 25 
available in file) to use the base line data for the period of March to May 
Preparetion of HA as per MoEFEC, om He. 411013/43/2008-44.10) 

. with the recommendation of the SEAC: to% issue the: addtional’ ToR:s. to othe Esti 
for conducting EIA studies, The SEIAA also added the following palrits ta TORS 
2 

not ‘afiplicable in “this ase. the ‘project proponent submits the, dla 
tegatding above dleng with the relevant documents, 

SEIAA noted that SEAC has recommended #9. fespe YoR: to: the shove: project. SEAR 
gone through file and documents and found that a letter-dated 25.08.2020. af Shri 
Kanishk Pratap Singh, Director M/S. Jai Shaktl Realcer Private limited, Lucknow hes been 
received in thig office regarding Court Case file egginst-this project writ rio, 18898/2019 

and 3056/2020 in Hor'ble High Court Allahabad. . SEIAA gone through file add 

docursents and found that in the O86 available with the Secretariat the above. leasearea 
missing, SHAA also noted that LOL was ranted on 26.05.2020 and: applica 

  

  

Au pages. of technical focumnents/EA/EMP ete, should’ be signed by the 
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: Environment impact Assessment Authority,’ Uttar Pradesh 

Directorate of Environment, U2 
Vineet hand -| tiuent Nagar, Lacknoe 226010 

‘Ta, Phone: S22 DSS, Fas: SOSH. 
Shri Bish! Maheshwari, . Ee 
Mis Tesmas Trading Pvt.Ltd, | 
Office no- 203, Gupta Tower, #6 Block Community Cent 

Vikasputi, Delhi. 

Rel. w0...2.1.8 J Parya/SEAC/S728/2019 

  

Sub: Tefms ak Reference for Gadhiva Majhgawan-2 Sand/ Morvan: Mining Projec ait KhasrafGate a0. 64 
to 69 , 86 to 92, 93Mi, SAMI, 28Mi , SMI, Village: Gadhiva Majhgawan, Tehsil - ‘ehoea District: Fatehpur, 
States Uttar Pradesty, {leased Area 25.0ha), M/s Tesmus Trading Put. Ltd. 

™ Dear Sir, 
Please refer to your applicationfietter dated 13-07-2020 & 17-97-2020 addressed to the Secretary, 

SEAC, Directorate of Enviranoanit, (LP, Locinow.da the subject as above, The matter was consilered by the 
~ .. State Level Expert Appraisal Committee in its meeting held on dated 26-08-2020 and SEIAA in its meeting dated 

36-09-2020. . 
A presentation was made by the project proponent alang with their consultant M/s P & M Solution, 

The proponent, through the documents submitted and the presentation made informed the committee 
thake 

1, The envi ronmentat learance is sought for Gadhiva Majhgawar-1 Sand? Morurt Mining Project 
at Khasra/Gata no, G1 16-69 , 86 46 92 , SIMI, S4M1, SEMI, SOM, Village: Gadhiva Majtigawan, 
Felsil + Xhaga District Fatehpur, State! Ucar Pradesh, (Leased Area 25.0 fa), Mis Tesnus 

  

  

  

  

Fradiag Pvt. Ld. 

2, Satlent features of the project as submitted by the project proponent: 
i, On-liné proposal No. _| ASUS MIN S8660/2020- 
% FileNo.allottedbySEIAA, UP | 5728 
3, Nameof Proponent M/s Tesmus Trading Pvt. Lid _ 

14. Fall correspondence address of Rijs Teams Trading Pet. Ud ” 

proponent and mobile ne, Office No 203 Gupta Tower, 31 Bluck Community Cant Vikasparl Dethi 
{Director ~ Shi Anirugh Kumar Thwart S/o Shit Ganges Sagar Twas 
Sddress--44 Ralgudi Teer Danda Hamirpur 210201 

Styl imran Aritard 5/o Shrt Ali Alana Ansaci 
. : Adidress-Jindaur lamuaavn Telma Azamparh] 

5. Name of Project | Gadhive Majhgawan-1:Sand/ Mortum Miniig Project at "PRasra/Gata 
pd. 6130 69 | 86 O97, S3tM SMG. SBM 90T) 

&. Project iocation (Piet /thasra/eata  Shasra/Gat no, 61 fo 69, 86 to 92 JOSH , SAMI, S8N8 , SIME}: 

  

  

  

  

  

  

  

_ Ne} _ _ . 
7. Name of River | Yanigna River 

8. Name of Village Garhhiva Majhgaven-5 
1% Tehsil Fatehpur 

L2G. District ________| ittrict Fetehpor, Uttar Pradesh 
‘LiName of Minor Mineral =f Suel/Morruni Mining 
  

12, Sanctioned Lease Ares Gna.) 25.0 ha 

43. Max. & Min mrt withis tease 82.0 miRLS B6.0mRL 
  

  

  

  

  

  

  

          
  

aren | : : . . 
| 44, Pillar Coordinates (Verified by. |[PilarNa. | _tatitude ". kongitude 

DMO} LA. f 35°37,463'N BY S7S2E 
, Ba 1 SSF SeIN _ RY STATE 

Az ‘| _25'87.560"N - - ROSRLGE 
3 BIRTH; ‘8057 335'e 
tt 23° 35S22N - 80° 57AGS'E 

an, 25373208 f° 80° S56.000F 

AS. Total Gasiogical Reserves __ | ReGS4e ms : 
        [ 26. Total Mineable Reserves in igh | 250,000 im" 
 



Se caatine a tanee tanalcdoces Sbtsichan: Soe Mn fdas tceaddawe 7p tah astementaieg 

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

    
  

  

  

  

  

  

  

      

47. Tatal Proposed Production fin five | F250000m 
year} 

43. Proposed Production/vear _ % 50,000 a fancum &, 50,000 TPA 
19. Sanctioned Peviod-af Mine lease {| 5 years 
20. Production of minefdsy Sebhtcuniday 
23, Method of Mining Opeocast Semt-niechanized, 

4 22. No. of working days #70 
23, Working hours/day 3 
24. No, Of workers 435- 

25. No. Of vehicies movemént/day as 
26. Type oF Land Govtland 
27. Ultimate Depth of Mining 3.om 

28. Kearest metuiled road from site | Nea 
29. Water Requirement PURBOSE _[ REQUIREMENT Thloy 

. Grinding _ 1K 
4 Suppression of cust 48 KID 
Pisntation ‘L325 Kip 

Others {if any) 
. Total aa XID 

30, Name of GCi Accredited P Bi Solution 
Consultant with QCENo Certificate No: NABET/EIA/T92z/iADNSE 
and period of validity. Walidiby= 30-27-2022 

31. Any tigation pending against fhe | No 
project or land in any court. 

32. Details of 50) m Clutiv ap & | Letter No. 782 U2 /thanij dated 6-07-2019 
cerfificate Issued by Mining Officer | , 

33, Deteiis of Lense Areain approved | Attached 
BS 

34, Proposed CSR cost RS- 3,20,000 J 
35, Proposed EME cost Capital Ris-3.50,000/--Recurring cost: Rs 5, 00,000/. 

36, Length and breadth of Haul Raad | 200m,6in. 5 
37. No, of Trees to be Planted ‘About 250 trees will be planted along both ‘Fees OF roads and chic 

arvenities in consultation with the local aatherkies,   
  

21 

3. ‘The mining would be restricted to unsaturated zone only above the phreatic: water table and will 
not intersect the ground water teble at any point of time. 

4, This project. does not attract any of the general conditions applicable on mining projects 
"specified in ELA Notification 14/09/2006. 

& The niining operation will not be carried oot in safety zone of any bridge or embankment or in 
eco-fragile zona such as habitat of any wild fauna. 

& There Is no ligation pending in any court regarding this project. 
2. ‘The project propésal falls under category~1(a) of EA Notification, 2006 as amended). 

‘The comavittes discassed the matter and recommeanied to eae following terns of reference: (vOR}: for the 

prepbration of £14, 

1. The Besoling data of Ooteber to Recomber, 2020 or later shall be used for the Breparstion of BA. 
2. Allpages of technical documents /EA/EMP ete. should be signed hy the congultent and pinject propdnent. 

both. 

3. Copy of all the analysis caports duly signed by analyst approved by NAGE or MoEFRCE stall be snnexed 
’ with the ELA report and original analysis reports should tie presented at the time af presentation. 

A, MOU signed between the project sroponent and the consultant should be sebmitted.. 

S. The project proponent shail obtain the forest desrance and perstsdion of Central and State Goverament: 
asper law under the provisions of Forest {conservation} Act, 15280 and submit along with ELA. 

6 The lease area its address and production per annum should match with as mentioned in O5R and tol, in 
Fase there is any difference carification/ arnendment Iptinr from. competent suthority shall be subraltted 
along with FIA. EIA and public hearing shall be conducted as ger the lease area its addtess aad 
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Annewiw — ¢ 6 
tee 

Minutes of 562" SEAC Meeting Dated 24/08/2021 

7. Sand Stone Mining at Gata No.-37, Village- Dakhi, Tehsil-- Chunar, Mirzapur, U.P... 

Mis MaaVindhyavasini Traders , Area -1.21 ha. Vile No. 3163/Proposal No. 

STA/UP/MIN/45562/2019 

RESOLUTION AGAINST. AGENDA NO-07 

  

A presentation was made by the project. proponent along with their consiijtant M/s Ind Tech 
House Consult. The committee discussed the matter and directed the project gfo    following information: 

’ J. Revised CER Plan with the consultation of District Authority. 
2. Detailed plan for dust suppression. 
3. Revised plan for safe disposal of municipal solid waste. 
4. Plan for vehicular movement. 
5. Detailed plantation plan with identification of green belt, type and number of plants/trees and 

their location in consultation with forest department shall be formulated and implemented. 

he matter shall be discussed after submission of online information on prescribed portal. 

Ba Morrum Mining at Khasra No/Gata No.61 to 69,86 to 92,93Mi, 94Mi, 98Mi, 99. 
Mi, Village-Gadhiva Majligawan-1, ‘Tehsil-Khaga, Fatehpur., M/s Tesmas Treading Pvt. 
Lid. Area: 25 ha. File No. 5728/Propesal No, SLA/UP/MIN/S4660/2020 

    

RESOLUTION AGAINST AGENDA NO-08 

The project proponent/consultant did not appear. The committee discussed and deliberated that 
project file should be closed and be opened only after request from the project proponent. The file shall 
not be treated as pending at SEAC. The matter will be discussed only after submission of online request 
on prescribed online portal. 

9, Stone Mine at Gata No.935/2, Village-Makarbai, Tehsil-Sadar. Mahgba.. Shri Rahul 
Singh, Aréa-3.643 ha. File No. 6366/Proposal No. SLA/UIP/MIN/e5988/2071 

A presentation was made by the project proponent along with their consultant M/s Environmental 
Research and Analysis. The proponent, through the documents submitted and the presentation made 
informed the committee that:- 

  

1. The terms of reference is sought for Stone Mining at Gata No.935/2, Village-Makarbai, Tehsil- 

Sadar, Mahoba, U.P., (Leased Area-3.643 ha.). 

2. Salient features of the project as submitted by the project proponent: 
  

  

  

  

  

  

  

  

  

  

        
  

| 1. On-line proposal No. SIA/UP/MIN/63988/2021 
| 2. File No. allotted by SEIAA, U.P 6366 
'3. Name of Proponent _Proponent- Shri Rahul Singh S/o Shri Rajendra Kr. Singh 

4. Full correspondence address of proponent and R/o- Raja Nivas ,Kalukuan, Thana-Kotwali,District-Banda 
mobile no. (UP) 

5. Name of Project Building Stone Khanda, Boulders, Ballast (Gitti) Mining. 
6. _Pfoject location (Plot/Khasra/Gata No.) Arazi No. 935 (Khand No. — 02), 
‘7._Name of River NA 
8. Name of Village Makarbai 
9. Tehsil . Sadar 
10, District Mahobsa (U.P.) 

1L. Name of Minor Mineral Building Stone-Khanda, Boulders, Ballast (Gitti} Mining 
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   o Shri der. rekash Raw 
— 2o7896/2024 a 

- SEIAA agreed with the recommendation-of SEAC that the matter shall be discussed 
after subtuission of onfine information on preseribed portal, 

  

  

“SHIA agreed with the recommentiation- of SEAC that the matter shall be discussed 
after'submission of onling information dni prescribed portal. 

  

_ 45562 2019 
SEIAA agreed with the recommendation of SEAC that the matter shatl be discussed 

after: submission ef onting information on prescribed portal. 

  

  

  

“SEIAA bereed eh the. recommendations of the SEAC to close the file as the project 
proponent did not appear and open orily after Submission of online request on 
preserided dniine portal. 

  

  

  

SEIAA atreed with the yetammendation a af the SEAC +p issue the additional foRs to 
the title proposal for conducting EIA studies. The SEIAA alsa added the following points 
ta TOR; 

i+ Allpages of technical documents/ElA/EMP etc. should be signed by the 
‘consultarit and projéct proponent both, 

The lease area its address and production per annum should match with BS 
mentioned In DSR and tol. in case there is any difference clarification/ 
‘amendment letter from competent authority shall be submitted along with EIA. 
HA and public Hearing shall be coridiicted as per the-leate-area its Address anid 
production per annum mentioned in DSR and Lol 

4 fublic hearing shalt be conducted as per EIA notification, 2006 fas amended}, 
4 SEiAA opined.that the project proponent shell submit perraissian of CGWA-or 

proposal for alternative squrce of fresh water, 
5- KML file forthe ares and raining lease area should he provided. 
& Status of leases granted/to be granted In various mining khands slong with 

production since the formulation of DSR, duly certified by the competent 
authority should he submitted. 

7 Incase project proponent intends-to temporarily state rained out material or any 
tools, equipments of ather material outside mine lease, area-then:NOC from: 
competent authority fur doing so should be submitted and details bf such area 
‘and associated Envircamental impacts should be included in EIA-EMP report, 
This should also be clearly mentioned during public hearing. 

2 

£ 
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Annexwu ~ 2 ee = 

Minutes of 640" SEAC-2 Meeting Dated 04/04/2022 

The 640 meeting of SEAC-2 was held in the Directorate of Environment, U.P. through. 
dual-mode (physically/virtually) at 11:00 AM on 04/04/2022. Following members participated in 
the meeting: 

    1. Dr. Harikesh Bahadur Singh, Chairman, SEAC-2 

2. Dr. Amrit Lal Haldar, Member, SEAC-2 (through¢¥C) 

3. Dr. Dineshwar Prasad Singh, Member, SEAC-2 (throug VC) 
4. Shri Tanzar Ullah Khan, Member, SEAC-2 

5. Prof. Jaswant Singh, Member, SEAC-2 

6. Dr. Shiv Om Singh, Member, SEAC-2 

The Chairman welcomed the members to the 640" SEAC-2 meeting which was conducted 

via dual-mode (virtually/physically). Nodal Officer, SEAC-2 informed the committee that the 

agenda has been approved by the Member Secretary, SEAC-2/Director Environment. Nodal 

Officer, SEAC-2 placed the agenda items along with the available file and documents before the 

SEAC-2. ° 

Sand/ Morrum Mining at Khasra No./Gata No.- 61 to 69, 86 to 92, 93 Mi, 94 Mi, 98 
Mi, 99 Mi, Village-Gadhiva Majhgawan, Tehsil-Khaga, District-Fatehpur, U.P., M/s 
Tesmas Treading Pvt. Ltd. Area: 25 ha File No. 5728/Proposal_ No. 
SIA/UP/MIN/54660/2020 : 

The committee. noted that the matter was earlier listed in 562" SEAC meeting dated 

24/08/2021 and the project proponent did not appear in the meeting. The project proponent vide letter 

dated 10/01/2022 have requested to list the matter in next SEAC meeting and the matter was listed in 

640" SEAC meeting dated 04/04/2022. 
The consultant informed the committee that they are strictly following the rules, regulations 

and other instructions of QCI/NABET. A presentation was made by the project proponent along with 

their consultant M/s P & M Solution. Based on the documents submitted and presentation made by the 

project proponent, the committee directed the project proponent to submit following information: 

1. Monitoring photograph mentioning date and time along with geo coordinates, 
2. Agreement/ Consent between project proponent and competent authority/ landowner for 

haulage road from lease site to link road. 
Revised CER Plan as per discussion during presentation. 
Detailed plan for dust suppression. pe

 

The matter shall be discussed aftersubmission of online information on prescribed portal. 

2, Sand Mining from Yamuna Riverbed at Gata No-212 216-224, 232-246, 379, 381- 
385,_391,392, Khand No.-03, Village- Subhanpur, Tehsil-Khekra, Baghpat. Mis 

MHG Land Stockiest Pyt. Utd.- Area-16.0053 Ha. File No. 3894/Proposal_No. 
STA/UP/MIN/71392/2017 

RESOLUTION AGAINST AGENDA NO. 02 

The project proponent vide letier dated 03/04/2022 informed that due. to unavailability of 

authorized representative of project proponent they are unable to attend the meeting and requested 

to defer the matter in upcoming SEAC meeting. The committee directed to defer then matter as:per 

tequest made by the project proponent. 
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Anntxwe- 2 99 

"State Level Environment Impact Assessment Authority, Uttar Pradesh 

Directorate of Environment, U2 
inet snd, Git ig Lncne225 000 

HA 633-3505 FL, Fans SESE Ss 
Buniils dosha @yshne oni 
"websites Wivreisthangct 

  

  

  

Minutes of the 589 Meeting of the State Level Envi ronment impact 

Assessment Authority, UP (SEMA) held on 22.04, aar2 

  

The meeting of. 589" State Level Envieonment frapact Assessment Authority, UB- 
{SEIAA) was held online or 22.04.2027 at the Direrterate of Environment, The following — 
were present In the meetlig> 

1, Or, Rajiv Kumar Garg Chairmen, SEIAA, LP ° 
2, Shri Paras Nath Member, SEAA, UP , 
43, Shel Ajay Kumar Sharma Member Secretary, SEAS, U.P 

Nedal Officer SEIAA informed. that agenda is prepared by Secretariat and approved — 
by iS SEMA which Is hereby put up for the consideration of SEIGA and placed files and 
documents related to belaw mantioned projects before SEIAA, 

  

    sou tt beawan tie. s728/erets ve —— — PANS 
Treseine Pvt, Led... 

71992/2047 , . 
SEIAA noted the comments of SEAC2 that 2? has requested to.defer the project as 

the project proponent did not appear, SEIAA opined to delist the file and open only after 

Subtrission of anling request on prescribed online portal, A letter shall be send to DM, 
Bagh pat té ensure that no mining activity is started until volld £0 is obteiged and ja case 

mining fies been carried out without valid EC then work shosld be stopped and legal 
aetion should be initiated against the PP. 
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Annexure - 1d 
ae 

_ Minutes of 668" SEAC-2 Meeting Dated 27/06/2022 

The committee discussed the matter and recommended grant of environmental 

clearance for the project proposal along with general and specific conditions as annexed at 

Annexure-2 to these minutes. The committee also stipulated the following specific conditions: 

L. 
2 

The project proponent shall install solar light in their site office. 
During the submission of 6 monthly compliance reports, the project proponent should make sure 
that the periodically taken site photographs should.also be annexed along withthe compliance 

report. . q 
Preference should be given to indigenous local species as per the consultation di ‘the local district 
Forest Officer. eh 
The maximum height of the bench should be 06 meters and the width of the bénch should be at 
least twice the height of the bench as per the mine plan approval letter by DGM, UP 
In case the blasting is proposed during a mining operation, the project proponeiit needs to assess 

its impact on the displacement of human beings/wild animals/birds/other species,’ and the suitable 
measures proposed and taken for their rehabilitation and resettlement need to be:clearly described 

   

   

_ ini first 6 monthly compliance report, 

10. 

1. 
12. 

    

  

The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of 
mined-out land to match its surrounding land use 3years before the closure of the mine to SEJAA, 
UP and Department of Mines and Geology, UP for approval. The project proponent shall ensure 
the implementation of the approved plan under the supervision of the Dept. of Mines and 
Geology. 
The project proponent shall plan and implement collection drain and siltation basins of adequate’ 
size to arrest the silt and sediment flow from the quarry area. The surface runoff rainwater 
harvesting and other water conservation measures on a long-term basis are to be taken in 
consultation with the Central/State Groundwater Board. The water so collected should be utilized: 
for watering the haulage area, roads, and green belt development, etc. 
The project proponent shall take all suitable measures to prevent pollution of groundwater and 
nearby water bodies in consultation with the State Pollution Control Board and consent to operate 
Gf applicable) should ‘be obtained from the State: Pollution Control Board before the start of 
production from the mine, : 
Agreement/ Corisent between project proponent and competent authority/ landowner for haulage 
road from lease site to link road. Link Road from the quarry site to the majp road shall be 
metallized as an all-weather road with blacktopping and maintained by the project proponent. 
Vehicular emissions should be kept under control and. regularly monitored. Suitable measures 
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation. 
The project proponent should explore the possibilities of rainwater harvesting. 
The project proponent should do a joint agreement for Haulage road mantainence along’ with the 

gatlits in the cluster area and provide a copy of the same to. the Directorate. 

Sand/ Morrum Mining at Khasra No./Gata No.- 61 to 69, 86 fo 92, 93 Mi, 94 Mi, 98 

’ Mi, 99 Mi,Village-Gadhiva Majhgawan, Tehsil-Khaga, District-Fatehpur.. Shri 

Anuraddha Kumar Tiwari, M/s Tesmas Treading. Pvt. Ltd.. Area: a5 ha., File No. 

§728/Propusal No. SIA/UP/MIN/ 54660/2020 

The committee noted that the matter was earlier listed in 640" SEAC meeting dated 
04/04/2022 and directed the proj ect proponent to submit following information: 

1. Monitoring photograph mentioning date and time along with geo coordinates. 
2, Agreement/ Consent between project proponent and competent authority/ landowner for 

haulage road from lease site to link road. 
3. Revised CER Plan as per discussion during presentation. . 
4. Detailed plan for dust suppression. . 
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Minutes of 668 SEAC-2 Meeting Dated 27/06/2022 

The project proponent submitted their replies through online Parivesti portal on 20/06/2022 
and the matter was listed in 668" SEAC meeting dated 27/06/2022, The consultant informed the 
committee that they are strictly following the rules, regulations and other instructions of QCVNABET. 
A presentation was made by the project proponent along with their consultant M/s P & M Solution. 
Based on the documents submitted and presentation made by the project proponent, along with the 
consultant, the following facts have emerged: - 

~L 

~ Area 25.0 ha). 

   

  

The environmental clearance is sought for Gadhiwa Majhigawan-1 Sand/Morruniy 

at Khasra/Gata. no. 61 to 69, 86 to 92, 93Mi, 94Mi, 98Mi, 99Mi, Village: Gadhi fa Majhigawan, 

Tehsil:. Khaga, District: Fatehpur, State: Uttar Pradesh, M/s Tesmus Trading Pvt Ltd, (Leased 

The terms of reference in the matter were issued by SEIAA, U.P. ’ vide letter. no. 

378/Parya/SEAC/5728/2019, dated 09/10/2020. 

The public hearing was organized on. 03/03/2021, Final EIA report submitted. aby the project 

proponent on 18/06/2021. 

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

4, Salient features of the project as submitted by the project proponent: 

“| 1. On-line proposal No.” - SIA/UP/MIN/54660/2020 
2. File No. allotted by SEIAA, UP 5728 
‘3._Name of Proponent M/s Tesmus Trading Pvt Ltd. 
4. Full correspondence address of proponent | M/s Tesmus Trading Pvt Ltd. : 

and mobile no. ~ .. | Authorized Signatory - Vishal Garg 
Office No 203 Gupta Tower, 1 G Block Community 
Cent Vikaspuri Delhi 

(Director — Shri Anirudh Kumar Tiwari) 
Address- 44 Kalauli Teer Danda Hamirpur 210201 

Shri Imvan Ansari S/o Shri Ali Abmad Ansari 
Address- Jindaur Jamuaavo Tekma Azamegarh} . 

5. Name of Project ‘ Gadhiwa Majhigawan-1 Sand/Morrum Mining Project at 
Khasra/Gata no, 61 to 69, 86 to 92, 93Mi, 94Mi, 98Mi, 99Mi, 

Village: Gadhiwa Majhigawan, Tebsil: Khaga, District: 
Fatehpur, State: Uttar Pradesh : we 

6. Project location (Plot/Khasra/Gata No.) Khasta/Gata no. 61 to 69, 86 to 92, 93Mi, 94Mi, “ORME, 

7. Name of River Yamuna River ’ 
8. Name of Village Gadhiwa Majhigawan 
9. Tehsil Khaga 

10. District District Fatehpur, Uttar Pradesh 

Il. Name of Minor Mineral Sand/Morrum Mining . 
12, Sanctioned Lease Area (in Ha.) 25.0 ha he * 

13, Max. & Min mri within lease area _ | 88.0 mRL & 82.0 aRL : 

14. Pillar Coordinates (Verified by DMO) | Pillar No. | Latitude N Longitude E 
A 25° 37.463'N | 80° 57.152" 
Al 25°37-381"N | 80°5S7.178"E 
A2 25°37.360"N | 80°S7.140"E.| ; 
B 25° 37.117'N | 80° 57.333'E | 
Cc 25° 36.982'N | 80° 57.165E| -_ 
D 25° 37.320'N | 80° 56.940! 

  

  

  

  

  

  

          

   

  

. Total Geological Reserves 3,80,944 m3 
  

  

  

  

  

  

  

    
    15. 

16. Total Mineable Reserves in LOI 2,50,000 m* 

17. Total Proposed Production (in five year) 12,50,000 m°* 
18. Proposed Production/year 2,50,000 m/annum or 4, 50,000 TPA tas per LON 
19. Sanctioned Period of Mine lease + 5 years. 

20. Production of mine/day 1666.67 tonnes 
21. Method of Mining ‘ Opencast Semi-mechanized. 

22. No, of working days 270 

23. Working hours/day 8 4 

24. No. Of workers 135 '   
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25. No. Of vehicles movement/day 84 
  

26. Type of Land : Govt. Land 
  

27. Ultimate Deptir of Mining 3.0m 
  

28. Nearest metaled road from site ‘NH-02 
  

29. Water Requirement PURPOSE | REQUIREMENT (KLD) 
Drinking 135 KLD 
Suppression of dust 2.76 KLDY: : 

Piantation 1.25 KLD 

Others (if any) 

Total 5.36-5. atop 

  

  

  

  

    
    30. Name of QCI Accredited Consultant with | P & M Solution . 

Qcl No Certificate No: NABET/EIA/ 1922/1083 rh 

and period of validity. Validity=10-12-2022 ae 

  

  

31. Any litigation pending against the project | No 

or land in any court. 
  132, Details of 500 m Cluster Map & certificate | Letter No. 782/30-Khanij (2020-21) dated 06/07/2019. 

issued by Mining Officer Z 
  

33. Details of Lease Area in approved DSR Attached 
  

34, Proposed CSR cost RS- 1,20,000 /- 
  

35. Proposed EMP cost Capital Rs-3,65, 000/- Recurring oc cost- Rs 4 3, 000 
  

. Length and breadth of Haul Road 460 m, 6 m 
    37.   No. of Trees to be Planted About 250 trees will be planted along both sides of roads and 

. ] civic amenities in consultation with the local authorities.   
  

The mining would be restricted to the unsaturated zone only above the phreatic water table and 

will not intersect the groundwater table at any point in time. 

The mining operation will not be carried out in the safety zone of any bridge or embankment or 

eco-fragile zone such as the habitat of any wild fauna. 

There is no litigation pending in any court regarding this project. 

The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended). 

The consultant (EIA Coordinator) also submitted an affidavit dated 25/06/2022. mentioning is is 

as follows: y 

» 

I, Rahul Kumar is EIA Coordinator of P & M Solution, Noida. 

I have prepared EJA/EMP report for the proposal No. SIA/UP/MIN/54660/2020, File No. 3728, 

Gadhiwa Majhigaivan-1 Sand/Morrum ‘Mining Project at Khasra/Gata no. 61 to 69, 86 to-92, 

93Mi, 94Mi, 98Mi, 99Mi, Village: Gadhiwa Majhigawan, Tehsil: Khaga, District: Fatehpur, 

State: Uttar Pradesh, M/s Tesmus Trading Pvt Ltd, (Leased Area.25.0 ha) with my team, , 

Lhave personally visited the site of proposal, 

L have satisfied with that all the necessary data/information required for EIA/EMP Project 

presentations are true and correct. , 
\ certify that no mining activity has been undectaken on the project:site for the present proposal. 

I certify that this project has. been uploaded for this first time on Parivesh portal. In case. the 

project has been uploaded again due to any reason, the withdrawals of previous project have been 

accepted by SEIAA, UP on Parivesh Portal. , , 
1 certify that there is po mismatch between information/data provided on online application a and 

hard copy/presentation submitted. 

L state that all the TOR points have been ¢omplied and all the issues raised during public hearing ‘. 

have been properly addressed in EIA report. 

RESOLUTION AGAINST AGENDA NO, 07 \ 

‘ 
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The committee discussed the matter and recommetided grant of environmental 
clearance for the project proposal along with general and specific conditions as annexed at 
Annexure-] to these minutes. The committee also stipulated the following specific conditions: 

1. NOC from Irrigation Department/ Concerning Authority regarding river bed mining, to be 
obtained before start of mining activity. 

2. The project proponent shall install! solar light in their site office. ie 
- 3. During the submission of 6 monthly compliance reports, the project proponent sould make sure 

that the periodically taken site photographs should also be annexed along wit the compliance 
- report. 

4. Preference should be given to indigenous tocal species as per the consultation of the local district 
Forest Officer. : 

  

     

‘5. Agreement/ Consent between project proponent. and competent anthority/ landowner for: haulage’ 2. 
road from lease site to link road. Link Road from the quarry site to the main road shall-be, 
metallized as an all-weather road with blacktopping and maintained by the project proponent: 

’ 6. Vehicular emissions should be kept. under control and regularly monitored. Suitable measures 
_ shall be taken for proper maintenance of vehicles used in a quarry operation and transportation. 

7. The project proponent should explore the possibilities of rainwater harvesting. 
8 Agreement/ Consent between project proponent. and competent. authority/ landowner for haulage 

road from lease site to link road. 
9. Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points in 

lease area and haulage road during operational activity/vehicular movement. 
10. As per the proposed plan, plantation with area. specific plant species, number: of plants to be 

planted. 
11. Water requirement details along with source of water and the permission/ agreement with the 

concerning authority/ water supplying agencies to be submitted. — 

8. "Sand/Morrum" at Gata No.- 332/17, Part of 333/7, 431/333/1, (Khand No.=-06); oo 
Village- Marauli Khandar, Tehsil- Banda, District- Banda, U.P., Shri Durga Prasad 

Tripathi, Director, M/s Think Home Infrabuild Pvt. Ltd., Area -23,00 ha. t File No. 

5298/4827/Proposal No. SIA/UP/MIN/ 47853/2019 

RESOLUTION AGAINST AGENDA NO. 08 : ‘ 

The committee went through the District Magistrate, Banda letter no. 763/Khanij-30/Banda, . aos - 

dated 08/04/2022 and observed that District Magistrate, Banda mentioned that the expert member: of 

environment is not available at the district level and requested to nominate two expert’ members of ey 

environment 50 that the committee inspect the site and factual report may be sent to SEIAA.” “”~ 

The comunittee requested the Chairman, SEAC-1.to nominate a member (mining expert) from 

SEAC-] in the joint committee and second member of the committee may be nominated by Director, 

Directorate of Environment, Lucknow for joint inspection of the mining site and committee. ee provide eg 

the factual report to the SEAC, : 

9. Stone (Sand Stone) Mining at_Gata No.-180/2, Village- Bhagautidei, ‘TehiileChanat: 
District-_ Mirzapur, U.P. Shri Mahusoodan_ Singh, M/s Maa Vindhyavasini 
Construction, Area -1.21 ha., File No. 6123/Propasal No. STA/UP/MIN/S9838/2021 

The committee noted that the matter as earlier discussed in 612" SEIAA meeting dated 

27/05/2022 and directed as follows: * 

“SEIAA noted that SEAC-2 has recommended to grant EC to the above project. ‘SEIA: 
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. Annerute~ ip a Cb? , ee 34 
ar 

    *Misepurt that area seeen attract CPA anid a copy af the same 
hinitted ta SEIAA. 

fo 42, Number ‘of raining: projects are 2 coming up. in district: Depart it: of Geology & 
   

  

     
   
     

erivironeniental v com parents: to ‘asses¢ the capacity. 539 farther bea 
for such areas withina period. of 1 year and. submit the: Bain 
evaluation. — . 

referenced map ese stations atong. with: ilata. Details of existing CAAOMS, Shar, 
: be submitted witl ina petted of three months, 

Large number of mining. projects. are. ongoltig.as well.as new mining: jeases. are. 

coming up in the district. A reference: be. sent to DGIM. and. MS; SPCB for preparing 
jhitipaition alan for. eantrolling. alt poflution in the district especial fy By mining areas; 

18. if the air quality deteriorates’ due to mining, then: District Administration .& 
Directorate of ‘Mining. should ensure that mining bé stopped Immediately. Adequate 
fheasuires be taken for restoring alr quality and mining should commence Only whery 
air suey attains the preacelie st standards. 

f
e
 

    ‘In ligt , — held in SEA meting no. 597 dated 05.05.2022. SEIAA opined 
tovaccept the recommendation of SEAC2 and grant EC to the said project along with all 
the general and specific conditions ay. suggested by SEAC-2 adding following - Specific 
conditi itlons 

  

plan eo i be i teen and maximum rineable: dente walt be Timited to: ‘as 
approved inthe. mining plan, 

ibs ee, 

  

ey the-SEAC; The placing ofthe study teport SEAC. 1s miandztory' oF initial three 
years. 

  

Pape Saf



        

     

     

  

     

      

     

wort 
Bs, ‘the anieing tease holders: shall after x ceatiog. nln: oe 

requiveffent of fresh water shall be met. from alternate. awater soul 
ground water or legally valid source and. petmission frony the compel 
shall be obtained to use It. « 

8. Project Proponent should submit action plan for carrying out: phanitati 
@1,000 plants / he of lease urea, In this case, PP. should preps 
aPproee éither ey Farant Department or Horticultute ee 

    

the nominatad thos in in the District. 

I perenne -of oe and ven bk Government oF Uttar Pr 

BEIAA, took ‘OTe of epmnmriants of SEACZ. ‘ 

|
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Government of India 
Ministry of Environment, Forest and Climate Change 
(Issued by the State Environment Impact Assessment 

Authority(SEIAA), Uttar Pradesh) 

  

The DIRECTOR 

M/S TESMAS TREADING PVT LTD 

44 KALAULITEER DANDA HAMIRPUR -210201 | 
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E Project Activity Subject: Grant of Environmental Clearance (EC) to the propos 
under the provision of ElA Notification 2006-regarding ! i 

     

    

    

  

   

  

   

    

é 
2 => | SilMadam, 

~ in 3 , ‘This is in reference to your application for Environmental Clearance (EC) 
ok Qi in respect of project submitted tothe, SEIAA vide proposal number 
2 = SAF MIN S46 00/2020 dated 8 Saunceoeted Reparticulars of the environmental 
gO clearance granted to the projeckare as-below.... ee 

L OE / : oer } 

~ yo 
a = | 1. EC Identification No. 4 
SF | 2 FileNo. | 

T fh G | 3 Project Type 
i = & 4. Category | 

Wee} Ss 
kf ? 

> a 6. Name of Project Inigewan 4 Sand/Morum 
a ee fs Se ec d na 

~ Q E . Name of CompanylOrganizationt NST =Sh A S TREADING PVT LTD 

<f a 2 8. Location of Project *f2-Qttar Pradesh 
Oo. 8 S | 9. TORDate 09 Oct 2020 

g . 

G nh . 1 

5 8 The project details along with terms and conditions are appended herewith from page 
o | no 2 onwards. 
2 
nS 
oS 
So (e-signed) 
o & Member Secretary 
& %: Date: 11/08/2022 Member Secretary 
wy SEIAA - (Uttar Pradesh}.     Note: A valid environmental clearance shall be one that has EC Identification 

number & E-Sign generated from PARIVESH.Please quote identification 
number in all future correspondence. 

This is a computer generated cover page." 
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State Level Environment Impact Assessment Authority, Uttar Pradesh 

Directorate of Environment, U.P. 

Vineet Khand-1, Gomtl Nagar, Lucknow- 226010 
E-Mall- doeuplka@yahoo.com, sefaatip@yahoo.com 

Phone no- 0522-2300541 

  

Reference- MoEFCC Proposal no- SIA/UP/MIN/54660/2020 & SEIAA, U.P File no-5728 

Sub: Environmental Clearance for Proposed Gadhiwa Majhigawan-1 San id/Morrum Mining. Project at 

_ Khasra/Gata no. 61 to 69, 86 to 92, 93Mi, 94Mi, 98Mi, 99MI, Village: hia Majhigawan, Tehsil: 
Khaga, District: Fatehpur, State: Uttar Pradesh, M/s Tesm Trading Pvt Ltd, (Leased Area 25.0 ha}, 
    
   
   

      

    

  

    

    

Dear Sir, 

This is with reference t 

05-2022 on above menti 

06-2022 and 633 SEIA, 

  

1. 

  

        

    

   

        

  

  

  

2. letter no. 

3. the project 

4. 

1. On-line proposal Noz. 

2, File No, allottéd by SEIAA, UP 

3. Name of Proponent: . - 

4. Full correspondence address 

      

proponent and mobile’n 

‘| (Director + Shri Anirudh Kumar Tiwari) 
Address- 44 Kalauli Teer Danda Hamirpur 210201 

Shri Imran Ansari S/o Shri Ali Ahmad Ansari 

Address- Jindaur Jamuaavo Tekma Azarngarh) 
  

5. Name of Project Gadhiwa Majhigawan-1 Sand/Morrum Mining Project at 

Khasra/Gata no. 61 to 69, 86 to 92, 93Mi, 94Mi, 98Mi; 
S9Mi, Village: Gadhiwa Majhigawan, Tehsil: Khaga, 

District: Fatehpur, State: Uttar Pradesh 
  

6. Project location (Plot/Khasra/Gata No.) | Khasra/Gata no. 61 to 69, 86 to 92, 93Mi, 94Mi, 98Mi, 

  

    99Mi.- t 

7. Name of River Yamuna River 

8. Name of Village Gadhiwa Majhigawan   
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~1 9, Tehsil Khaga 
| 10. District District Fatehpur, Uttar Pradesh 

11. Name of Minor Mineral : Sand/Morrum Mining 

12. Sanctioned Lease Area (in Ha.) 25.0 ha 

13. Max. & Min mri within lease area ‘| 88.0 MRL & 82.0 MRL 

14, Pillar Coordinates (Verified by DMO} Pillar No. | Latitude N | Longitude E 
  

A 25° 37.463'N | 80° 57.152°E 
Al 25°37.381"N | 80°S7.178"E 
A2 25°37.360"N | 80°57.140"E 

B 
Cc 

  

  

  

25° 37.117'N 4 80° 57.333'E 

25° 36.982'N A 80° 57-165'E 
ry. 

    
   

    

   

    

     

  

       25° 37.320'N: | 80° 56.940'E       
  

15. Total Geological Reserves 

16. Total Mineable Reserves.in ox 

17. Total Proposed Production (ih five, yest) 

18, Proposed Production/yéar= 

19. Sanctioned Period of Miné leas 

20; Production of mine/day 

21. Method of Minings' 
22. Na. of working days 
23. Working hours/day : 

24, No. Of workers” 
25. No. Of vehicles mover 
26. Type of Land? 

27. Ultimate Depth of Minin: 

28. Nearest metaled toad from site 
29, Water Requirémen 

  

    

  

oF 4, 50, O00-TRA (as per io        
   
   
   

   
       

  

    
      
        

   

  

   

    

   

    

  

  

  
  

  

    
  

  

  

  

  

  

  
  

  

  

  

  

    
  

     
t the project 

  

31. Any litigation pending agai 

orlandinany court. 
32. Details of 500 m Cluster Map & : 

certificate issued by Mining Officer 

33. Details of Lease Area in approved DSR Attached 

  

  

  

  

  

    34. Proposed CSR cost . RS- 1,20,000 /- 

35. Proposed EMP cost Capital Rs-3,65, 000/- Recurring cos 

36. Length and breadth of HaulRoad ss, 460 m,6m 

37. No. of Trees to be Planted -| About 250 trees will be planted along. oth Tides 0 Toad 
, and civic ‘amenities in consultati 

authoritias.     
  

5. The mining would be restricted to the unsaturated zone only above the pivedti 

_ not intersect the groundwater table at any point in time. 

EC Identification No. - EC22B001UP182304 File No,~5728 Date of Issue EC - 11/08/2022 Page 3 of 14



\” 6. The mining operation will not be carried out in the safety zone of any bridge or embankment or eco- 

fragile zone suchas the habitat of any wild fauna. 

7. There is no litigation pending in any court regarding this project. 

8. The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended). 

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC) held 

on 27-06-2022 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting hetd 25- 

07-2022 and decided to grant the Environmental Clearance to the title project for collection of 2,50,000 

ne/annum lease area of 25 ha subject to effective implementation of the following General Conditions 

and specific conditions:- 

    
   

   
     

   

  

   

  

    
   

      

General condition: 

1." This environmental clearance. js.subject t 

  

2. 

3. 

4.- proponent and officials of 

h site plan, duly verified by 

competent authority nce e letter will be displayed on a 

hoarding/boar ‘att “IAA Within a period of 02 

5. 

6. No mining shail be carri 

7. It shall be ensured th 
Ministry of Environment i 

  
      on haul roads to cor 

All necessary sta 

nesting. A report on the same, 

-and SEIAA within 02 months. 

15. Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, PCB and 

SEIAA within six months. 

16. Hydro-geological study shall be carried out by a reputed organization/institute within six months and 

establish that mining in the said area Will not adversely affect the ground water regime. The report 

shall be submitted to the RO, PCB and SEIAA within six months. In case adverse impact is observed 

/anticipated, mining shall not be carried out. 

" 17. Adequate protection against dust and other environmental pollution due to mining shall be made so 
that the habitations (if any} close by the lease area are not adversely affected. The status of 

implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and this activity 

should be completed before the start of sand mining. 

rity shall be submitted to the RO, PCB 
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\Y 18. Need-based assessment for the nearby villages shall be conducted to study economic measures 

which can help in improving the quality of life of economically weaker section of society. Income 

generating projects/tools such as development of fodder farm, fruit bearing orchards, vocational 

training etc. can form a part of such program me. The project proponent shall provide separate 

budget for community development activities and income generating programmes. 

19. Green cover development shall be carried out following CPCB. guidelines including selection of plant 

species and in consultation with the local DFO/Horticulture Officer. 

20. Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should be 

utilized for greeri cover/tree plantation. 

21. Dispensary facilities for first-aid shall be provided at site. .! 

22. An Environmental Audit should be annually carried out during the operation il { phase and submitted 

to the SEIAA. 
23. The District Mining Officer should quarterly 

    

   

     

  
    

  
requisite data/information/monitoring reports. Incase of mri 

. District Mining Officer will réport.to ‘SEIAA 

24, L 

i 

25. 

26. 

27, Waste water,: from temp 

into water bodies the trez 

‘28. Measures shall be takes 

    

4\ come whichever 
‘to be epara aay maintained. CER. 

roads, drinking water etc proposed. to be provided at the project proponent’s expenses shall be 

submitted within 02 months from the date of issuance of Environment Clearance, . 

33. The funds earmarked for environmental protection measures should be kept in separate account tand 

should not be diverted for other purpose. Year wise expenditure should be reported to the 

Integrated Regional Office, MoEF&CC, Gol; Lucknow, SEIAA, U.P and UPPCB. - 

34. Action plan with respect to suggestion/improvement and recommendations made and agreed during 

Public Hearing shall be submitted to the District mines Officer, concern Regional Officer of. UPPCB 

and SEIAA within 02 months. | 
35. Environmental clearance is-subject to obtaining clearance under the wie (Protection Act, 1972 

from the competent authority, if applicable to this project. - 
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‘4 36. The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the 

observations so made, if turtle nesting is observed, necessary safeguard measures shall be taken in 

consultation with the State Wildlife Department. For the purpose, awareness shall be created 

amongst the workers about the nesting sites so that such sites, if any; are identified by the workers 

during operations of the mine for taking required safeguard measures. In this regards the safety 

notified zone should be left so that the habitat/nesting area is undisturbed. 

37. The project proponent shall undertake adequate safeguard measures during extraction of river bed 

material and ensure that due to this activity the hydro geological regime of the surrounding area 

shall not be affected. 
38.The project proponent shail obtain necessary prior permission of the competent Authorities for 

withdrawal of requisite quantity of water (surface water and groundwater), r aquired for the project. 

39, Appropriate mitigative measures shall be taken.to prevent pollution of the giver in consultation with 

the State Pollution Control Board. It shall’ “Be 

   

   
    

    

  

   

  

. Personnel working i 
provided with adeq 
surveillance progra 
due to exposure to 

erye any contractions 
4 

   

43. 

45, 

46. 

47, working at the mine lease area should be 
ite of polgonaus reptile/insect like snake. 

    

given, which would also inclu Q 

48. Periodical and Annual medical checkup ‘ 
under ESl as per rule. 

Specific Conditions: 

  

1. Validity period of this EC is S years from the date of issue as the Lol has been issued for a period of 5 
years or co-terminus with the validity of current mine plan or current ledse period whichever is 

earlier. After this period the EC will become null and void. 

2. In the absence of replenishment study, in compliance of Hon’ble NGT Order dated 06. 05. 2022 

initially the EC will be operational till 31.12.2022. Permissible quantity and area shall be strictly 

limited to quantity and area mentioned in Let or mining plan, whichever is lesser, and maximum 

mineable depth will be limited to as approved in the mining plan. | 
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SU 3. For subsequent years, Project Proponent shall submit fresh annual replenishment study to SEIAA, UP 

for amendment in EC for mineable quantity and maximum permissible depth for mining based on 

scientific findings of replenishment study. Such study shall be placed before SEAC for appraisal for 

next three years to assess rate of deposition and accordingly, mineable production capacity and 

depth can be prescribed based on trends analysis, provided it is found scientifically satisfactory by 

the SEAC. The placing of the study report SEAC is mandatory for initial three years. 

4. Directions/suggestions given during public hearing and commitment made by the project proponent 

should be strictly complied. 

5. Acertificate from Forest Department shall be obtained that no forest land is involved in mining or as 

“. a route and if forest land is involved the project proponent shall obtain. forest clearance and 

permission of Central and State Government as per the provisions of Forest {Gonservation) Act, 1980 

and submit before the start of work. 
6. The mining lease holders shally: 

area and any other area. whic 
       

    

   
   

  

    

     

mh 

7. 

8, "Project Proponent, " 
of lease area. In this f 

Horticulture Depa 

    

  

   

    

    

  

    

9, In ‘consultation with Diséti if ity inated by concerned. DM, 
rirejuvenation ‘and 

ds for the same will. 

ensuite that Project - 

if any shout id be reported to 

   

    

. Any application 1 

authority, has to bé 

certified by IRO, MoEF 

14. During the submission of 6 monthly compliance reports, the project proponent should make sure 

that the periodically taken site photographs should also be annexed along with the: ‘compliance 

report. 

15. Preference should be given to indigenous local species as per the consultation of the local district 

© — Forest Officer. . 

16. Agreement/ Consent. between project proponent and competent authority/ landowner for haulage . 

road from lease site to link road. Link Road from the quarry site to the main road shall be metallized . 

as an all-weather road with blacktopping and maintained by the project proponent, 

17. Vehicular emissions should be kept under control and regularly monitored. Suitable measures shall 

be taken for proper maintenance of vehicles used in a quarry operation and transportation. 

18. The project proponent should explore the passibilities of rainwater harvesting. -° ” 
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20. 

21 

23. 

f 

38. 

39. 

40. 

45. 

46. 

. Environment management in according to environmental status and impact 

. Health/Insurance card, Medica! claim, 

. Agreement/ Consent between project proponent and competent authority/ landowner for haulage 

road from lease site to link road. ; 

Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust. at source points in 

lease area and haulage road during operational activity/vehicular movement. 

. As per the proposed plan, plantation with area specific plant species, number of plants-to be planted. 

22. Water requirement details along with source of water and the permission/ agreement with the 

concerning authority/ water supplying agencies to be submitted. 

The Environmental clearance will be co-terminus with the mining lease period/mining plan 

whichever is less. 

. At the time of operation, project proponent will comply with all the guidelines, issued by Government 

of India/State Govt./District Administration related to Covid-19. 

        

   

      

     

     

    

f he project. 

. A separate Environments 
the control of a Ser 

Qcl- NABET, accredité 

Provision for. two ‘toil { | 

Drinking wate? for worke 

Mining should: be done 

sustainable sand. mining ‘mani 

3 . iS camps, facilities shall be provided to 
the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the 

Directorate of Environment along with the compliance report. 

. Measure for conservation of water through rainwater harvesting and cleaning and maintenance of 

natural surface water bodies of the nearby areas may he considered as one of the activity in CER. 
The excavated mining material should be carried and transported in such & way that no obstruction 

to the free flow of water takes place. Suitable measure should be taken and details to be provided to 

concern Department. 

Submit annual replenishment report certified by an authorized agency. In case the replenishment is 

lower than the approved rate of production, then the mining activity / production levels shall be 

decreased / stopped accordingly till the replenishment is completed. 
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“47, The project proponent shall ensure that if the project area falls within the eco-sensitive zone of 

f National park/ Sanctuary prior permission of statuary committee of National board for wild life under 

the provision of Wildlife (Protection) Act, 1972 shall be obtained before commencement of work. 

48. lf in future this lease area becomes part of cluster of equal to or more than 05 ha. then additional 
conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster 

conditions otherwise it will amount to violation of E.C. conditions. If the certificate related to cluster 

provided by the competent authority is found false or incorrect then punitive actions as per law shall 
be initiated against the authority issuing the cluster certificate. 

49, Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from National Board 

_!. Wild Life (NBWL) even if the eco-sensitive zone is not earmarked. : 

- 50. To avoid ponding effect and adverse environmental conditions for sand mi ps in area, progressive —       

    

        

   

    

   

   

      

    

  

      

’ factually the distance is 
than 05 ha, the E.C issu 

52. The project proponent.sh 
QCI-NABET accreditéd cc 

.. Midterm review of: 

53. The mining work 4 

NGT/Hon’ble Courts ( 

mining purpose, No 

SA. It shall be ensured 

ever is less, shall be kk 

The mining is confine 

55. The project proponent 

‘material and ‘ ‘ensure th 

shall not be affected, 

  

  

¢ of river bank 

f thes urrounding area 

[(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)]. 

60. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas ~ 

prone to air pollution and having high levels of particulate matter such as loading and untoading 

point and all transfer points, Extensive water sprinkling shall be carried out on haul roads. 

61. It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by 

the Central Pollution Control Board in this regard. 

62. The extended mining scheme will be submitted by the proponent before. expiry of present mining 

plan. 

63. Four ambient air quality-monitoring stations should be established in the core zone as well as in the 

buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be decided 

based on the meteorological data, topographical features and environmentally and ecologically 
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e sensitive targets and frequency of monitoring should be undertaken in consultation with the State 

i Pollution Control Board: 

64, Common road for transportation of mineral is to be maintained collectively. Total cost will be 

shared/worked out on the basis of Jease area among users. 

65. Proponent will provide adequate sanitary facility j in the form of mabile toilets to the labours engaged 

for the project work, | 
66. Solid waste material viz., gutkhapouchs, plastic bags, glasses etc. to be generated during proj 

activity will be separately storage in bins and managed as per Solid Waste Manage ent esse 

67: Natural/customary paths used by villagers should not be obstructed at any. time ‘by the:a i 

‘proposed under the project. e 
~ 68. Digital processing of the.entire lease area in the district using remote sensig technique should be 

done regularly once in three years for monitoring: the. change of river curse by Directorate of 
Geology and Mining, Govt. of, Vv ar monte A maintained’ and: report 

      

   
    

      

  

    

  

    

     

   
    
    

  

fidely circulated, one: of. 

‘days of the issue of the 

  

   
conditions mentiones 
provisions of Environ 

required) prescribed/identified und 

to be cancelled. Also, .in;the | event 0 
clearance shall automatically deem ‘tobe caricelled:: 

Any appeal against this. EC shall jie’ “with, 

of 30 days as prescribed under Section 16 of the National Green, Tribunal. ‘Act, 2010, 

The above stipulated conditions. will ‘er-alia, under the provisions of the Water 

(Prevention & Control of Pollutiun) Act, 1974; ‘the Air (Prévention & Control of Pollution} Act, 1981, the 

Environment (Protection) Act, 1986 and the Public Liability insurance Act, 1991. along-with. their... -~. 

amendments and rules made there under and also any other orders passed by the Hon'ble Courts of Law. - - 

relating to the subject matter. at 

‘The project proponent will have to submit approved plans and proposals incorporating the 

conditions specified in the Environmental Clearance within 03 months of issuance ofthis clearance. The 

SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions. stipulated ; are note. oes. 

implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional environmental. cop 

or madify the existing ones, if necessary. . 

This is to request you to take further necessary action in matter as pet provi ons. aze 

Notification No. $.0. 1533(E) dated 14/09/2006, as amended and send regular compliance report 

authority as prescribed in the aforesaid notification. . 

  

    

  

atienal Green Tribunal;: preferred, within a period 
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A 
f Copy, through email, for information and necessary action to — 

1, The Principal Secretary, Department of Environment, Forest and Climate Change, Government 

of Uttar Pradesh, Lucknow (email — soenvups@rediffmail.com)' © 9 Soe 

2. Joint Secretary, Ministry of Environment, Forest.and Climate Change, Government of India, 3rd 

Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 (email. — 

sudheer.ch@gov.in) , 

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment, 

Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganl, Lucknow = 226020 

/. _ (email —rocz.iko-mef@nic.in) 

4, District Magistrate Fatehpur. 

' 5. Member Secretary, Uttar Pradesh Pollution, Control Board, TC-12V, Parydyaran Bhawan, Vibhuti 

Khand, Gomti Nagar, Lucknow-226010 (e A : 

46 

     jay Kumar Sharma) 
etary, SEIAA 

Signature-| Wot, Verified 
Digitally signe byif Jember 
Secretary 
Member Secreta 

ea . Date: Git tia02 “01:19 PM 
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